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-0RISSA ACT 6 OF 1995 

WtcaIved the a s s a t  oftheprtsidtnt on theloth March 1995iirst published in an extraor@naty E i ~ e  
of the OrtPsa Gazette, dated the 13th April, 1995.1 

AN ACT TO AMEND THE CODE OF CRIMINAL PROCEDURE, 1973.' 
ITS APPLICATION TO, THE STATE OF.ORISSA 

. . 

BEI i t ~ ~ ~ c t d ~ y t h e L e g i ~ ~ i r l s t u r e a T t ' u ~ S t a t c o f t h e ~ ~ r s a i o  theForty-finbYuraf ' 

the Republic of Ind~a, a7 follows :- 

Short tMu 1. This Act. may bc-called the Ccde of Crimjnel Procedure (Orjscz Amendmen!) 
' 

Act, 1994. . !G . 

2. ln>6ection 25 of the Code of Crimin~l Procedure, 1973 (hereinafter referred to 2 of lq74. 
as the said Codc), to rubmlion (2), the folbning provsio shall be inserted . 

aectlotl~% namely :- - . .  

"&vided tbat nothing in this subsection shalI be cohstrued, to  probibit the 
State Govemmanr from exercising its control over , Assistant . Public Prosecutors 
through police officers." 

'Amondm.nl 3. In the Fir6t Schedule to the saide Code, in the entry' undor column 5 relating 45 
8 to tbo Fhl f to section 354 of the Indian Penal Code, I860 for the word "Bailable" the word 

**$" '%on-bailnble" shall be substituted". - 

.For, the Bill, see On'sSd Gazette, Extraordinary dat td the 14th Deczmbr . 

1994 mo. 1499). 



*THE CODE OP PROCEDURE (OMSSA m I ) M E N T )  
ACT, 1997 

IRetelved ilre assent of rlre president on the 20th October 1997, f irst published 
in an extroord~nary issue of [he Orissa Gazette, dared rhe 5rh Nuvetl~ber 19971 

BE it enacted by the Legislature of the State of Orissa in, the ~ o r t ~ ~ c i ~ h t b  
of the Republic of India as follows:- 

S b r t  t i t k  1. This Act may be called the Code of Criminal Procedure (Orissa Amendment) 
' 

Act, 1997. . . 

Amendmat B. I n  section 167 of the Code of Criminal Procedure. 1973, in paragraph (a) 19wa or section of the proviso to sub-section +2),- , - .  
167. , ,  , 

(I)-for the words "under this paragraph" the words "under this section" shall 
be substituted; and 

(10 for the words ''ninety days'' wherever they bccur, the- words '#one hundred 
and twenty days'' shall be substituted. 

1 - 

*For t& Bill ss Orirsn Gazelle, Mraordinary, dated fhe 7th J3eoember 1997 (No. 1317). 



ORlSSA ACT 6 OF 2004 

THE CODE OF CRIMINAL PROCEDURE {QRISSA AMENDMENT) ACT, 2001 
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ORISSA ACT 6 OF 2004 

'THE CODE OF CRIMINAL PROCEDURE (ORISSA AMENDMENT) ACT, 2001 

. [ Received the assent of the Governor on the I 1  th May. 2004, first published in an 

Extraordinary issue of the Orksa Gazette dated the Il th.June, 2004 (No. 80711 

AN ACTTO AMEND THE CODE OF CRIMINALPROCEDURE, 1973 

IN ITS APPLICATION TO THE STATE OF ORISSA. 

BE it enacted by the Legislature of the Stale of Orissa in he  Fifty-third Year 

of the ~epublic of lndia as follows:- 

Shorl tiUe. 1. This Act may be called the Code of Criminal Procedure (Orissa 

Amendment) Act, 2002. 

Amendmant 2. In Section 9 of Ihe Code of Criminal Procedure, 1973 (hereinafter referred 2 or i 974. 
of Section 9. 

to as Ihe principal Act), to sub-section (3), the following provisions shall be added, 

namely:- 
- .  

"Provided that notwithstanding anything to the contrary contained in this 

Code, an Additional Sessions Judge in a district or subdivisibn, other than the 

districi or subdivision, by whalevcr name called, wherein the headquarters of the 

Sessions Judge are situated, exercising jurisdiction in a Courl of Sessions shall 

have all the powers of the Sessions Judge under this Code, in respect of the 

cases and the proceedings in the Criminal CouAs in that district or subdivision for - 
the purposes of sub-section (7) of Section 11 6, Sections 193 and 194, clause (a) 

of Section 209 and Sections 409 and 449: 

! 
Provided further that the above powers shall not be in derogation of the 

powers otherwise exercisable by an Addilional Sessions Judge or a Sessions 

Judge under this Code." 

Amendment 3. In the first Schedule to Ihe principal Act, for the existing entries relating 
of Flrst 

Schedule. 
to Sections 272,273, 274, 275 and 276, the following entries shall respectivejy 

be subsliluted. namely :- 

"Section Offence Punishment Cognizable or Bailable or By what 

non-cognizable non-bailable Court triable 
I 

I 
(1) 12) (3) (4) . (5) (6) 

1 272. Adu Iterating food or drink intended Imprisonment Cognizable Non-bailable Court of 
for sale, so as to make t h i  same lor life and Session. 

. noxious. fine. 

- 273. Selling' any road-or drink as food Dilto Ditto Ditto Ditto 

and drink, knowing the same to 

be noxious. 

274. Adllllerating any ,drug or medical Ditto Ditto Ditto . Ditto 

preparation intended for sale so 

as to lessen ils efficacy, or to 

change its operation, or lo make 

i t  noxious. 

'For Ihe Bill, See Orissa Gazette, Exlraordinary, dated the I 1  th June 2004 (No. 807) 



275. Offering for sale or issuing from Imprisonment Cognizable Non-bailable Court of 

a dispensary any drug or medical for life and Session. 

preparation. known to have been fine. 

adulterated. 

276. Knowingly selling or issuing from Ditto 

a dispensary any drug or medical 

preparation as a different drug or 

medical preparation. 

Ditto Ditto Ditto.". 
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